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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 479 OF 2023 

IN THE MATTER OF: 

RAMESH MAHENDRU 

VERSUS 

STATE OF PUNJAB AND ORS. 

...PETITIONER 

..RESPONDENTS 

ADDITIONAL STATUS REPORT ON BEHALF OF RESPONDENT NO.3, 

COMMISSIONER, MUNICIPA LCORPORATION, JALANDHAR 

I. Gautam Jain, aged 34 years, designated as Commissioner, Municipal 

Corporation, Jalandhar, having office at Nehru Garden, Shastri Nagar, Jalandhar, 

do hereby affirm and solemnly declare as under: 

1. That the deponent is well conversant with the facts and circumstances of the 

presentcase and as such able to depose the same on the basis of the official 

records pertainingto the aforementioned case 

2. That the present Additional Status Report is being filed by the Answering 

Respondent in addition to the two Reply Affidavits filed by the Answering 

Respondent, dated 23.01.2024 and 31.03.2024. 

3. That the present Status Report is being filed on behalf of the Answering 

Respondent in order to update the status of the steps taken by the Answering 

Respondent with respect to the compliance with Solid Waste Management 

Rules' 2016, in pursuance of the order of this Hon'ble Court dated 

23.01.2024. 

A true copy of the status report is annexed herewith and marked as 

Annexure-A. 

4. That it is also submited that the dumpsite at Chowgiti Bye-pass has been 
cleared and plantation has been done on the said site. 

A true copy of the photographs of the Chowgitti bye pass is annexed 

herewith and marked as Annexure-B. 

5. That it is pertinent to mention that vide order dated 01.04.2024, this Hon'ble 

Court directed the Answering Respondent to deposit the cost of Rs. 25,000/ 
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to NGT Bar Association, Principal Bench at new Delhi, the said direction 

has been complied with, vide Demand Drafi bearing No. 503703. 

A true copy of the Demand Draft of Rs. 25,000/- is annexed herewith and 

marked as Annexure -C. 

6. That the annexures are true copies of its respective originals. 

Verification: 

Verified at Delhi on this day of July, 2024 that the contents of the above 

aftidavit are true and correct to the best of my knowledge and belief and nothing 

has been concealed there from. 
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